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Civil Appeal No. 4531 of 2003

Myl apore Club... Appellant(s)
VS.
State of Tamil Nadu & Anr. ... Respondent(s)

(with appln.(s) for permission and perm ssion and permssion to file witten subm ssion and w
th prayer for interimrelief and office report)

with

C. A No. 6385/2003 (with appln.(s) for c/delay in filing SLP),

C. A No. 6386/2003 (with office report),

C. A. No. 7905/2003,C A No. 8853/2003, C A No. 9400/2003, C A No.193/2004 (with appln.(s) fo

r c/delay in filing SLP), C. A No. 1231/2004 (with office report), C A No. 1232/2004 (with of
fice report), C. A No. 5404/2004 (with office report) and C. A. No. 4458/ 2004.

and Item No. 122
G vil Appeal No. 191/2004 (Meenakshi Sundaram vs. Vel ayutha Thevar P.K. Devasthanam & Os.) (w
ith prayer for interimrelief and office report).

Date: 11/01/2005 Thi s/ These matter(s) was/were called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR. JUSTICE G P. MATHUR

For appearing parties:

.V Bal achandran, Adv.
Sriram J Thal apat hy, Adv.
N K Arul nuruganandham Adv.
N Shoba, Adv.
S Val | i nayagam Adv.
R Ayyam Perunal , Adv.
K Ram Kumar, Adv.
Anj ani Ai yagari, Adv.

Subr anoni um Prasad, Adv.

K K Mani, Adv.
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M. K B Sandeep, Adv.

M. AT M Sanpath, Adv.
M. K R Nanbi ar, Adv.

M

S Ravi Shankar, Adv.



M. Balaji Srinivasan, Adv.

M. V Sudeer, M. MBRS Raju, Ms. Sunita,

M. S Sachin, M. J B Ravi, M. Rju Raj
Jamawal, M. M Sailaja and M. S Srinivasan,
Advs.

M. R Nedumaran, Adv.
M. V Ramasubramani an, Adv.

M. K R Sasi prabhu, Adv.

M. KV Vijayakunmar, Adv.

M. P Narasi nmhan, Adv.

M. Anand Padmanabhan, Adv.
M. Boby Augustine, Adv.

Ms. Anrita Sarayoo, Adv.

M. Pranod Dayal, Adv.

M. R N Keshwani, Adv.

M. G Siva Bal amurugan, Adv.
M. Y Arunagiri, Adv.

M. L K Pandey, Adv.

M. K V Viswanat han, Adv.

M. K V Venkat araman, Adv.
(for appellants in CA 7905/03)
Ms. G lndira, Adv.

(for respondents in CA 193/04)

UPON hearing counsel the Court made the follow ng
ORDER

There is a prayer for adjournnent on behalf of the appellant(s) which is not opposed by the |le
arned counsel for the respondent-State of Tami| Nadu. Hence, adjourned by six weeks.

(D.P. WALI A) (VI JAY DHAWAN)
COURT MASTER COURT MASTER



